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ORDER
Learned authorized representative for the petitioner/appellant is present. Ld.
Company Prosecutor for the ROC is present and represents that reply has been duly filed in
relation to the appeal. In relation to Income tax Department, it is represented by the Ld.
Standing Counsel for the IT Department that a copy of the appeal along with annexure has
been duly served on her. However, in relation to the jurisdictional office of the Income tax
Department which completed the last assessment of the Company, the same is required to
be furnished to enable her to coordinate with IT Department to file its observations.
B Servite
Ld. Counsel for the petitioner states that proof of service will be providedl_to the
concerned jurisdictional office of the Income tax Department within a day or two. Let the
Ld. Standing Counsel for IT Department coordinate with her Department and file its
observations within a period of 10 days hereafter.
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